THE ELECTRICITY (SUPPLY) AMENDMENT ACT, 1976

. No. 115 or 1976~

[30th November, 1976.]

An Act further to amend the Electricity (Supply) Act; 1948.

BE it enacted by Parliament in the Twenty-seventh Year of the
Republic of India as follows:—- ‘

‘ 1. (I) This Act may be called the Electricity (Supply) Amendment ghort

Act, 1976. title
and com-
mence-

(2) Tt shall be deemed to have come 1nto force on the 8th day of ment,
October, 1976.

54 of 1948. 2, In section 1 of the Electricity (Supply) Act, 1948 (hereinafter Amend-
referred to as the principal Act), for sub-section (3), the following sub- ii’;:ogil
section shall be substltu'ted narnely — ; ‘

“(3) This section and sections 2, 3, 4, 4A, 4B, 4C, 15A, 184, 26A,
28 to 34 (both inclusive), sub-section (2) of section 39, section 42,
sub-section (3) of section 43 and sections 57, 57A, 57B, 58, 75A, 76,
o oT, TTA, 1B, T1C, 82 and 83 and the provisiens of - the Sixth and
HSeventh Schedules shall come into force.at once.”.
' SV In section 2 of the principal Act,— . Amend-
(tli) after ‘clause (4), the following clause shall be inserted, r;i?itoifg'
namely : —

(4A) “Generating Company” means a combé‘\h'y formed—

(aY'either by the Central -Governmwent or by dany

State
Government; or

887
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(b) jointly by the Central Government and one or more
State -Governments or by two or more State Governments,

and registered under the Companies Act, 1956;; 1 of 1956.
7 (b) in clause (5),—

(i) after the words “inéluding any building and plant”, the
brackets and words “(with step-up transformer, switchgear, cables
or other appurtenant equipment, if any)” shall be inserted;

(ii) the words “for transforming, converting or distributing -
electricity” shall be omitted;

(¢) in clause (6), for the words and figures “but, the provisions of
section 26 of this Act notwithstanding, does not include the Board”,
‘therwords, figures and letter “but, the provisions of section 26 or 26A
of this Act notwithstanding, does not include the Board or a Generat-
ing Company” shall be substituted;

(d) after clause (8), the following clause shall be inserted,
+; hamely:— '

‘(8A) “power system” means a system under the control of
- the Government or any Board or Generatmg Company or other
" agéncy -and having one or more—

(i) generating stations; or
R O C : ST '
(#) main transmission lines and sub-stations; or

(iii) generating stations and main transmission lines and .
. sub—statio_ns"'

L

(e) in clatise (9), for the words and ﬁgures ‘made. under Secth'l
78", the words “made under this Act” shall be substituted;

a0 o (f) after clause (11) the followmg clauses Shall be . inserted,
R namely — ,

P ‘(sI’Z:A)"?'-‘-‘su~brstation’? means a station for transforming or: con-
verting electricity for the transmission or' ‘distribution thereof
and includes transformers, convertors, switchgear, capacitors,
synchronous condensors, structures, cables and other appurtenant
equipments and any buildings used for that purpose and ‘the site
thereof, a site intended to be used for any such purpose and any -

" buildings used*for housing the staff of the sub-station;

(JYB) Htie- hne means a line for the transfer of electricity
"buween two power systems together with switchgear and other
. _‘_.works necessary to, and used for, the control of such line;’;

(9) in clause (I3), after the words “the Boald” the words “or a
nerating Company” shall be 1nsenea
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4. Tn section 3 of the principal Act,—

(1) in sub-section, (1),—

sy

(a) in clause (%), for the words “and particilarly to co-
ordinate the activities of the planning agen¢ies”; the words “for-
mulate short-term and perspective plans for power development
and co-ordinate the ‘activities of the planmng agenc1es” shall be
substituted; :

(b) for clause (iit), the following clause shall be substituted
namely: —

“(iii). collect and record the data concerning the genera-
tion, distribution and utilisation of power and carry out
studies relating to cost, efficiency, losses, beneﬁts and such
like matters;”; o R

(c) after clause (w) the followmg clauses shall ‘be inserted.
name]y — S
“(vy advise any State Government, Board, ‘Generating
Company or other agency engaged in the generation or
supply of electr101ty on such matters as will enable such
; L‘Government Board, Generatlng Company ‘o,‘r agency to
" operate and malntam the power system urrder 1ts ownershlp
or control in' ‘an improved manner and where necessary, in
co-ordination with anv other Government, Board. Generatlng
Company or other agency owning or. having the control of
another powel system

T T (m) promote and ass1st in the t1me1y completlon of
. schemes sanctioned under Chapter V “
(vit) make arrangements for advancinq the skill of
nersons in the generation and supply of elebtrlblty
o ; (vm) carry out .or make arrangements for any investi-
gation for the purpose of generating or» trransm1ttmg elec-
tr1C1ty,

(ir) promote research in matters affecting the ‘genéra-
/ tion, transmission and supply of electricity::

Ax)-advise the Central Governiiment on’ anv matter on
.+, which its adwvice iis-sought ér make *réconlme'naa’tion to that
Government on any matter if. in the opinion of the Autho-
rity, the recommendation would help in improving the gene-

- ration, dlstrxbutlon and utlhsatlon of electricity; and

(x1) discharge. such. other functlons as may be entrusted
to it by or under any other 1aw o s

€
(2) n sub scctmn (2), for the \wmds ‘not more than six members”,
e words “not more than fom"rcn members of whom not mom than
i {;ut shall ‘be full-time members” shall be suostuuwu o

... (3) after sub-section (2), the foliowing sub-sec
inserled. namely: — LRI B

115 Law—112.

ion shall be
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section 3.
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“(2A) A fuil-time member shall be -a person who has
experience of, and has shown capacity in,—

(@) design, construction, operation and maintenance of
-generating stations;

(b) transmlssmn and supply of electr1c1ty,

......

(c) apphed resealch m the ﬁeld of eleetrlclty, .

(d) applied economics; or
{e) industrial, commerci:al or financial matters.”;

(4) in sub-section (3), for the Words ‘one of the members”, the
words “one ‘of the full t1me members” shall be substltuted

(5) after sub—sect1on (4), the following' sub sectlonq shall be
“inserted, namely:-—

“(44) The Chairman of the Authority and the other full-time
members shall receive such salaries and allowanges as may be
determined by the Central Government and the other members
_shall :receive such allowances ang- fees for attending the meetings
fof the Authorlty, as the Central Government may prescrlbe

E (4B) The other terms and coq,d,ltlons of serv1ce of the mem-

......

A’sectlon é{) the1r termb of oﬁﬁce] shall be Sugh as ‘the Central
Government may prescrlbe _ S

(6) in sub-section (5),—

(i) for the words “be directly or indirectly concerned or

.- interested'in ‘or have any share or interest”, the 'words “have any

share or interest for his own benefit, whether in his dbwn name or
otherw1se » shall be substltuted

(n) for the words “fuel, solid or hquld for the generation of
elec?trlclty” the words “fuel, in whatever form, for the generation

of electricity or in the manufacture of electrlcal equlpment” shall
- bé substituted; R

(7) for sub-section (7) the following sub- sectlons shall be substi-
- tuted, namely:— :

“(7) The Chairman of the Authority may, by order, appoint
- any two or.more members of the Authority toact on behalf of

- the Authority in relation to any matter referred to in clause (i)
- of sub-section (1)

(8) No act or proceedlng of the Authorlty shall be invalid
merely on the ground of the existence of any vacancy in, or any
defect in the constltutlon of, the Author1ty ”

Amend-
ment of
section 4.

% In section 4 of the prm( 11)'1] Act -~

(a) for the words “State F]eotrluty Board” the vordq “State
Eleduuty Board, Generating Company;” shall br\ kubstltuted v
(b)Y after the worde “or his éwn use”, the

: he words “or (otrsmmur
o~ P ¥ s : y R S .
electricily” shall be inserted: i hat



oF 1976] Electmczty (Supplq) Amendment 891

(c) f01 the words “and returns the words ‘“ retiirns or other
information” shall be substituted.

6. After section 4 of the principal Act, the following sections shall be Insertion: ..

inserted, namely —_ , : , v ofnew oo
sections -
4A, 4B ..

S S S » S and 4C.

“4A. (I) In the discharge of its functions, tHe Authority shall be  Diree="" .
guided by such directions in matters of policy involving public in- ggrflltsr:ly L
terest as the Central Government may give to it in writing. Govern-

11(2) .If any question arises as to whether any such direction r’el"éfcé"'s rtr}‘lznt to
to a matter of policy involving public interest, the decision of the Cen- ~ 5 .
tral Government thereon shall be final. vity, ©

4B. (1) The Central Government may, by notlﬁcatlon 1n the

Official Gazette, make rules for carrymg out the purp'oses of" this
. Chapter. . T

@ Partlcular and Wlthout pre]udlce to the g ,},ahty of the ment to

foregoing power, such rules may provide for all or any ef the followlng »m«':llke )
matters, namely:— . rules,

(a) the functions and, duties of the Authority and the manner
whlch such fqutlon :gnd dut1es shall, be exercised apd per-
~ formed, under sub-section (1) of section 3; ;

(b) the terms and conditions of ser vice of the Chairman and
othér menibers of the Authorlty (1nchid"’ g the allowanceb and
fees payable to members, but not mcludlngwthe ‘salarles and al-
loWances payable to the Chairman and other ull-ti

Jof -the Authomty) undor sub-beehon (4A) and"sub sectlaﬁ (4B)
.0f section 3; :

(c) any other matter whlch is requlred to be or may be
prescribed by the Central Government.

(3) Every rule made by the Ceritral’ Goverrifhér t
»Chapter shall be laid, as .soon as may be after it'is made
House ofcParliament while it is in session for a° “tofal per1
: days ‘which may be comprised’in 6he session or in two or ‘miie’ succes-
sive sessions, and if, before the expiry of ‘the sessibn’ 1mmedlately
followmg the sebslqn or the sucgessive gessions aforesaid, hoth Houses
agree in maklng any modlﬁcatlon in- the rule or Lutly Houses:. agree
that thé vule ‘should nof he' made, the rule shall lhereafter, have .effect
only in such modified form or be of no effect, as the case may bhe; so,
showever, that any: such modification or-annulment shall be W1thout
preJudlce to the validity of anything previously doné undér that rule.

4C, The Authority may make regulations; not inconsistent with Power of
the provisions of this Act and the rules made by the Central Gov- Authority

to make
ernment thereunder, to provide for all or any ‘of the followmg matiers,  yepula-
namely:— : tions.

e e s :’.’;?,‘-,'e:.é“-"s .
(¢) summoning ‘and holding of méstings of the Authority, the
_ limes aIlCl pldLLs at ‘V\’hl(‘h such meetings shall  be :beld, the

“éondhicl of business thereat and the mxmbm of membher
lo constitute a quorum;

5 regquired

[N
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(b) any other matter arising out of the functions of the

* Authority under this Aet for which it is ‘necessary or expedlent to
make regulations.”.

Substi-'.. 4/ Ih Chapter III of the principal Act, for ‘the heading “StaTe ELkt-
tution of .- 7yRrICITY BOARDS”, the following heading shall be substituted, namely:—
new et e
Heading: ] L ) ) ) )
for ., “Srtate ELRCTRICITY BOARDS, GENERATING COMPANIES, STATE ELECTRICITY
heading = CONSULTATIVE COUNCILS AND, liocAL ADVISORY COMMITTEES”,
under I \
Chapter =
fc?ﬁ“f- P 8. After section 15 of thie principal Act, the follow1ng sec{xon shiall be
ne‘wo inserted; namely: —
section y
15A,
Forma- | ot “15A, (1) The Central Government or any.State Government, or
tll‘))_n, : :;the Central Government and one or more State Governmenis, or two
(j) m]:sis"" L or more State Governments, jointly may form a Generating Compdny
dictior with such name as may be spec1ﬁed in the memor andum of association
ete, of "‘of the company
Generat- % ® :
ing St (2) The main ob]ects of a Generatmg Company shall be—
C - . S et s s :
_paggs’ TN ) establishin’g, operating and maintalning generating

- stations and tie-lines, sub- statlons and main transmlssmn hnes con-
nected therewith; =

(1) operatmg and rnalntamlng such generatmg stations, tie-
‘_'llnes sub- statxons and ma1n transmlssmn lines as are assighed to
‘f"lt by the’ Government or Govelnments formlng the . Generating
Company (he1e1nafte1 refer red to as the promoting government).

(3) The Generatmg Company shall carry on its activitiés within
such areas as the promoting government or promoting governments
may, from time to time, specify in this behalf..

(4) Such, number.of the members of the Board of directors of a
!,Generatlng Company as the. promoting government -thinks ifit. om
Where there are more promoting governments than one, as may be

ed upon by such promoting governments, may be: apnomted as
iuu-tlme members thereof. ;

« 5y A -full-timé metriber of the Board of dlrectors of a Genelatlng

Company shall be a person Who haq expeuence of and has shown
xcapamty dn—: i

siafne @) desxgn construction; - operation
... generating - stations; a

and- maintenance ' of

G- (B) tranamlsblon rdnd supply of electricity;

b (c) apphcd oconomlcs, ;
(d) organising workers;

(e) industrial, commercial or financial matters; or

o Y e adminictratidn in (o"mmwnt Depa rtment o\:_ olher
wocestablishiment. "
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*STATE ELECTRICITY Boarps”, the words “STATE
GENERATING CompaNIEs” shall be ,S'ub‘s_f;ltuted.
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. (6) The provisions of section 9 shall so far as may be, apply to
every member of the Board of directors of a Generating Company as
they apply to a member ol the Board,

“(7) A conipany within the meaning of section 3 Gfthe Cpmpanies
Act, 1856, formed before the commencement of thé Electricity {(Sugply)
_Amendment Act, 1976, by the Central Government or any State Gov-

.ernment or the Cenlral Government and:one or rmore State: Govern-

ments, or two or more State Governments, jointly and functioning on
such commencement, havmg as its main objects all or any of the

© matters specmed in sub-section (2), shall be deemed, for. all purposes,

to be a Gcnmaung Company under this Act.”

®. In section 16 of the principal Act,—

(1) in sub-section (2), for the words “the members bf the Board”,
the words “the members of the Board and, if there are any Generating
Company or Generating Companies operafing. in the State, one re-
presentative of the Generating Company or cach.of the Generating

Companies, to be nominated by the Generating Company concerned,”

shall ‘be substltutcd
(@) in sub-section (b) ——

~ (@) in clause (z) and clause .(it), for -the words “the Board”,
; the words “the Board and.the Generating Company or Generating
- Compames if any, operating in ‘the State” shall be’ substltuted

(b) in clause (iii), for the words “the Board”, the wor;ds “the
Board or the Generating Compa‘ny or Gene;ating Companies, if
any, operating in the State” shall be substituted.

10. In Chapter IV of the principal Act, in the heading, for the words

~11. For section 18 of the prlnc1pal Act the following sections shall be

substituted, namely: —

“18. Subject to the provisions of this Act, the Board shalil be
charged with the following general duties, namely:—

(a) to arrange, in co-ordination with the Generatmg Company
or Generating Companies, if any, operating in the State, for the
supply of electricity that may be required within the State and
for the transmission and distribution of the same, in the most
cfficient and economical manney with particular referencé to those

areas which are not for the time being supplied or- a(iequately
supplied Wlth electricity;

(M 'm supply electricity as soon us prac‘ugable fn a h(‘Pn
or olher person re qunlm «u(h suppq if the Board is mnr‘petcnt
fln“.dm 1his Act so to do !

{(¢) to exercise sueh control it velation | ;

3 - } P 3
auon o the L& s rad e
i

ribution and utilisaiion of cleclyipt y
wvided for by ar-under this Act;.

within the State

ELECTRICITY BOARDS AND -

'. pfiy i itz

Amend-
ment of :
section B!

Amend-
ment of
heading
under
Chapter
IV.

Substi-
tution of
new
sections
for sec-
tion 18.

General P
dutles
ofthe ..
Board.;. ;i ..
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, (dy to collect data on the demand for, and the use of, elec-
tricity and to formulate perspective plans in co-ordination with
the Generating Company or Generating Companies, it any, opérat-
ing in the State, for the generation, transmission and supply of
electricity within the State;

'tributlon and generally for promotlng the use of electr1c1ty Wlthm
the-State; and

(f) to' operate the generating stations under its control in
co-ordiniation” with  the Genérating Company or Generating Com-
panies, if any, operating in thé State and with the Government or
any other Board or agency having control ever a power system.

Duties 18A. (1) Subject to the provisions of this Act, a Generating Com-
of pany shall be charged with the following duties, namely: —

Ctenera‘ wier (@) to establish, operate ‘and - maintain such generating
ting . lransmission li
Company -+ stations and tie- 11nes, sub-stations and main transmission lines

connected therewith, as may be required to be established by the
promoting government or promoting governments in relation to
the Generating Company;

.A{b) to operate and maintain in the most efficient and economi-
cal manner the generating stations, tie-lines, sub-stations and main
transmission lines, assigned to it By the promoting’ government or
promoting governments in co-ordination with the Board or

‘ Boards, as'the case méiy be, and the Government or agency hav-

itdg control over the power system, if any, connected therewith;
and

- (c) to'carry oiit, subjéct to' the ‘provisions of section 21, de-
ha11ed investigations and prepare schemes, in co-ordination with
the Board or Boards, as the c¢ase may be for establishing generat-
ing stations and tie-lines, sub-stations and transmission lines con-

nected therewith, in such manner as may be specified by the
Authotity.

(2) Without prejudice to the generality of its duties under sec-
tion 18, the Board shall, until a Generating Company begins to operate

in any State, perform the duties of a Generating Company under this
section in that State.”.

12 'F6i section 20A. of the principal Act; the follswing sectibr’shall be
" substituted, namely: —

new ‘
section-"** ¢

163

for

section

20A, “20A - '

Leasing s he State Government’ may in respect of any generaling

out, ete., station owned- by it (in¢luding’ transmission lines and other works

of gene- connected therewith) make arrangements with 1the Boald or a
r?titpg Generating Company for its operation :and maiftenanee on'such terms
| stations,

2; anﬂ‘condltlono as may be agreed upon hetween the"State Lrovemmem
| ,

- gtid the' Board or the Generating Company, as thé'case may hd”?

. Amend- In section 21 of the principal Act,-in the opehing patagraph: —
me?f of (a) for the erix “The Board may”, the waords “The Board or
section . )

o1 o 'Genlerating Company may” shall ‘be aub;ﬁtﬁfé‘d;'




9 of 1910.

9 of 1910.

9 of 1910,

9 of 1910.

¢ of 1810.

9 of 1910,

oF .1976] Electricity (Supply) Amendment 895

(b) for the words “in the opinion of the Board”, the words

the opinion of the Board or the Generating Company, as the case

may be,” shall be substituted;

(c) the words “and in such manner as the Authority may, from
time to time, specify” shall be inserted at the end.

14. After section 26 of the principal Act, the followxng section shall
be inserted, namely: —

- “26A. (1) Notwithstanding anything contained in sub-sectjon
(2), nothing in the Indian Electricity Act, 1910, shall be deemed to
require a Generating Company to take out a licence under that Act,
or to obtain sanction of the State Government for the purpose of
carrymg on any of its activities.

(2) Subject to the provisions of this Act, sections 12 to 19 (both
_inclusive) of the Indian Electricity Act, 1910 and clauses XIV to
XVII (both inclusive) of the Schedule thereto, shall, as far as may
e, apply in relation to a Generating Company as' they apply in re-
lation to a licensee under that Act (hereafter in this section ref-
erred to as the licensee) and in particular a Cenerat111g Company
may, in connection with the performance of its duties, exercise—

() :all or any of the powers.conferred on a licensee by sub-

- section (1) of secticn 12 of the Indian ‘Electricity: Act, 1910, as
5, if—

(i) the reference therein to licensee were a reference to
the Generating Company;

(i) the reference to the terms and conditions’ of licence
were a réference to the provisions of this Act and to the
articles ‘of association of the Generating Company; and

(i) the reference to the area of supply were a reference
to the area speclﬁed under sub-section (3) of sectlon 15A in
relation to 'the Generating Company;

(b) all or any of the powers conferred on a hcensee by sub-

~ section (y of sectlon 14 of ‘the Indian Electrmlty Act, 1910, as
if—

(i) the references therein to licensee were references to
the Generatlng Company, and

(i1) the /(:fener;dtmg Company had the powers of a licen-.
see under the said Act.

(3) The pl o‘wylons of section 30 of the Indign Flu:trluty Act
1910 shall not apply. to the tlansnn‘s’smn or use of energy by a
Genelatlno Company. '

(4) Tor the removal of doubts, it is hereby declared that sec-
tions 31 to 34 -(both inclusive) of the Indian Electricity Act, 1910,
shall apply to a Generaling Company.”.,

15,7 In sec

,,\,J ,' (ul\l e

27 of the principél Au, for the words “The .bo}ud . the
\ Y st

bnan b( %u’h Lll,lll(,u
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16. In' Chapter V of the principal Act, for the headlng, the’ followmg,
heading shall be substituted, namely:-—

"“THE WORKS AND TRADING PROCEDURE OF THE BOARD AND THE (GENERAT-
NG COMPANY”,

17. For sections 28 and 29 of the prlnmpal Act, the following- sections
shall be substituted, namely: —

“28. (1) For the efficient performance of its duties under this Act,

- the Board or a Generating Company, as the case may be, may prepare
one or more schemes, relating to the establishment or acqu1s1t1on of
‘generating stations, tie-lines, sub:stations or transmission lines as are

referred to in clause (e) of sectlon 18 or clause (¢) of sub- sectlon (1)
* of geétion 18A, as the case may be.

. (2) The Board or, as the case may be, the Generating Company,
which has prepared a scheme, may sanction such scheme either gene-
“rally or in respect of any part of the area specified in the scheme and
where a scheme has been sanctioned in respect of any part of the
area, such scheme may subsequently be sanctioned in respect of any
other. part of that area: . .. N J

: . P .

Provided that where the scheme is of the nature referred to in
.,,,Sub-section ,(1). of ;section 29, the scheme .shall. not be sanctioned
.i(geperally or for part of an area) by the Board or the Generating

Company . except: with the previous concurrence of the Authority.

(3) Every scheme sanctioned under. this section shall be pub-
hshed in,the Officigl Gazette and.in such local newspapers as the

Board or, as the case may -be, the Generatmg Company may eonsider
necessary

' 29 (1 EVCly S‘cheme estumated to 111V01Ve a capital expendlture
exceedmg one crore of rupees shall, as soon as may be after its pre-
paration, be Qubnmtted to the Authontv for its concurrence.

(?) Before finalisation of .any scheme: of the nature referred to

m sub sechon (1) and the suhm]ssmn therenf to Lh(:" Autho ity for

pany Chaﬂ cause such scheme thh arﬁdhq other things shall con-

. tain the estimates of the capital expenditure involved, salient features

“th "“of and ‘the benefits that may accrue therefrom, to be published

“in 4he Official Gazetle of the State concerned and in kurh loc(xl news-

papers as the Board or the Generating Company mav consider peces-

-sary along with a noticé of the date:inot being:less than tiwvo months

- after. the date of ‘sueh publication, before which licensees ind other
persons interesied mav make representations on such scheme.:

{3) The, Board or,.as the case may, he. the Generating Company
Tter considering. the rep
by it and  after mak

- S AL T 7 3 PRre
tations,,if, ey, thial wnay have been.

ing  such inguiries as it thinks fit
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modify the scheme and the scheme so finally prepared (with or with-

out modifications) shall be submitted by it to the Authority along
with the representations,

(4) A copy of the scheme finally prepared by the Board or, as
the case may be, the Generating Company under sub-section (3)

shall be forwarded to the State Government or State Governments
* concerned: oo
Provided that where the scheme has been pi‘epared by a Gene-
_rating Company in relation to which the Central Government is the
promoting government or one of the promoting governments, a copy

of the scheme finally prepared shall be forwarded also to the Central
Government.

(5) The Authority may give such directions as to the form and
contents of a scheme and the procedure to be followed in, and any
other matter relating to, the preparation, submission and approval of
such scheme, as it may think fit. '

(6Y In respect of any scheme submitted to the Authority for its
concurrence under sub-section (1), the Board or, as:the case may be,
the Generating Company shall, if required by the Authority so to
do, supply any information incidental or supplementary to the scheme

within such period, being not less than one month, as may be speci-
fied by the Authority.”.

* 18. In section 30 of the principal Act,—

(a) for the opening paragraph, the followmg shall be substltuted

- mathely:— °

“The Authority shall, before concurring in any scheme sub-
mitted to it under sub-section (I) of section 29, have particular
regard to, whether or not in its opinion—";

(b) 'in clause (a),—
(i) the words “by the Board” shall be omitted:

(it) for the words “shall satisfy itself”,” the “words “shall
satisfy itself, afier ‘consultation with the State Government. the
Central Government, or such other agencies as it may deem
appropriate,” shall be substituted; '

. (c) after clause (e), the fo_llowir']g clauses shall be inserted,
namely:—

“(fy in the case of a scheme in respect of thermal power
generalion. the location of the generating station ig best suited
to the region, taking into account the optimum utilisation of fuel
Tesources, the distance of load centre, transportation facilities
water availabilily and environmental considerations;

{¢) the
m other orit

heme conforms to any eother techniceal,
laid down by the Authority in ace

] ey g
uih oraar

the viationad

. policy evols
i clause {7} of 5u
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Substi- 19. For sectibns 31, 32 and 33 of the principal Act, the following sec-
tution tions shall be substituted, namely: —
of new
sections
for sec~
tions 31,
32 and 33, v
Concur- “31. (1) Where a scheme is submitted to the Authority- under
rence of sub-section (1) of section 29, the Authority may, having regard to
ﬁt‘;;d,zg' the _fnatte-rs referred to in section 30, either concur in the scheme
scheme - Withéut modification or require the Board or, as the case may be, the
submitted ‘Generating Company to modify the scheme in such manner as the
to it by Authority specifies in the requisition so as to ensure that the scheme
Iggg;lne_ conforms to the national power policy evolved by the Aulhority in
rating _pursuance of the provisions contained in clause (i) of sub-section
Company. (1) of section 3 and in either case the Authority shall also commqni~
: cate its decision to the State Government or State Governments con-
cerned: _
Provided that. where the scheme was submitted for concurrence
by a Generating Company in relation to which the Central Govern-
ment is the promoting government or one of the promoting govern-
- ments, the decision shall be communicated also to that Government.
(2) Where under sub-section (I) the Authority requires that a
scheme may be modified, the Board or, as the cdse may be, the Gene-
rating Company may prepare a revised scherié ‘in accordance with
such requisition and submit it to the Authority for concurrence and
thereupon the Authority- shall, if satisfied that the -revised scheme
e complles with the requisition, concur in the same.
P:-]";’frr'to : 32. The Board or, as the case may be, the Generating Company
entond.  may, from time to tlme alter or exiend a scheme by a supplemen-
schemes. tary scheme prepared and ounctloned in the manner hereinbefore

“provided:

Provided that any alterations” or extensmns of a scheme which
are, in the opinion of the Board or, as the case may be, the Generat-
ing Company, minor in character may be made without preparing
a supplementary scheme:

Provided: further that where any alteration or extension of the
nature referred to-in the first proviso is made in respect of a scheme
concurred in by the Authority, details of such alteration or extension
shall be intimated to the Authority as soon as may be after such
alteration or extension is made.

Provisions . 33. The provisions of sections 28 to 32 (both inclusive) shall, so
applica- far as may be, apply also in relation to a scheme prepared by & State

ble to . .. o .

scheme Government for the generation, fransmission or distribution of elec-~
3 A3 »

prepared tricity.

by State

Govern~

ment. .

Amend- 206, Section 34 of the principal Act shall be re-numbered as sub-sec-

ment of tion (1) therveof and after sub-section (7), as so ve-numbcred, the follow-

section 34, ing sub-section shall be inserted, namely:—

“(2) Noetwithstanding anything  contained -in this Act or any
scheme made thereunder, no generating station owned by
ing Company shall be dealgn@t,cg as a controlied station.”,

] (T()Y"ﬂ ﬂ‘;-'
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21. Secticn 38 of the principal Act shall be omitted.

.22 Section 39 of the principal Act shall be re-numbered as sub-section
(1) thereof and after sub-section (1), as so re- numbered the followmg
sub-section shall be inserted, namely:—

“(2) Where a Generating Company has been established Having
its activities wholly or partly in a State, the State Government may
direct the Board to make over any generating station established or

_acquired by the Board to the Generating Company subject to such
terms and conditions as may be specified in the direction and the
Board shall comply with such direction:

Provided that where the Central Government is, the promoting
government or one of the promotmg governments in relat10n to the
Generating Company, no direction shall be made by any State
Government under this sub-section without the concurrence of the
Central Government.”. :

- 23, In section 41 of the principal Act,—

(a) in sub-section (1), for the words “the Board”, wherever they
occur, the words “the Board or a Generating Company” shall be
.. substituted;

(b) in sub-seclion (2), for the words “The Board may”, the
words “The Board or a Generating Company may” shall be substi-
tuted.

24, Sec'uon 42 of the principal Act shall be re-numbered as sub- -section , .

(1) thereof and after sub-section (1), as so re- numbered the following
sub-section shall be inserted, namely:—

“(2) A Generating Company may, for the placing of wires, poles,
Wall-brackets stays, apparatus and appliances for the transmlss1on
Y electrlclty, or for'-the transmission of telegraphic or telephonic
communications necessary for the proper co-ordination of the works
of the Generating Company, exercise: all or.any of the _powers which

“the Board may exercisé under sub-section (1) and Sub_;ect to the con-
ditions referred to therein.”

- ‘_25.7 In section 43- of the principal Act;. after suprsection (2), the
following sub-section shall be inserted, namely:—

“(83) ‘A Generating Company may, on such terms as may be
agreed upon, enter inio arrangements for the sale of electricity
generated by it— "

(@) with the Board constituted for the State or any of the
States wherein such Generating Company is operating; or

(b) with any other person with the consen"t of the Govern-
ment or Governments which, in  relation fo  that  Genarating
< Company, is the promoting government or pxomotmg govern-

ments,”,

Omission
of sec-
tion 38.
Amend-
mient of
section 39.

Amend-

ment of
section 41,

Amend-
ment of
section 42,

Amend-
ment of
section 43.



900 Electricity (Supply) Amendment Facr 115

Amend- 26. In section 44 of the principal Act—
ment of
section 4-L . . . . .

, (a) in sub-section (1), in the opening paragraph, after the words
“created by a Central Act”, the words “or any Generating Company”
shall be inserted;

(b) after sub-section (2), the [ollowing sub-sectidn shall bé in-
serted; namely:— :

“(2A) The Board shall, before giving consent under sub-
gection (1), to the estahlishment or acquisition ol a new gene-
rating station or to the extension or replacement of any major
unit of plant or works, consult the Authority, in cases where the
capacity of the new generating station or, as the case may be, the

“additional capacity proposed to be created by the extension or
replacement exceeds twenty-five thousand kilowatts.”.

Amend- 27. Tn sectivn 72 of the principal Act,
ment of ’ )
‘section 72. ' )

(a) for the words “the Board”, the words “the Board or a (Gene-

rating Company” shall be substituted;

(b) for the words “or that the Board is unable 'so to develop”,
the words “or the Generatmg Company so to develop” shall be subs-

tltuted
Amend- 28. In section 73 of the principal Act, for the words “the Board shall
ment of  co-ordinate its activities”, the words “the Board and the Generating
sectioft 73. Company shail co- ordlnate their activities” shall be substituted.
Amend- 29. In section 74 of the principal Act,—
ment of .

section 74, ’ ‘
(a) for the words “servant of the Board”, the words “servant

of the Board or of a Generating Company” shall be substituted;

(b) for the w‘ordd “authorised by the Bourd”, the words “autho-
“rised “by the Board or by the Generating Company, as the case may
be,” shall be substituted;

(¢) “for the words “duties by the Board”, the words “duties by
the Board or by the Generatiug Company, as the case may be,” shall
be substituted. ' :

- Amend- 30. In section 75 of the principal Act, in sub-section (3),—
mwen! of - .
section 15, - (@) for the words “or person”, the words “or person or agency

shall be substituted;

(b) the following proviso shall be inserted at the end, namely: —

that nothing in this sub-section shall be deemed
ire a Generating Company to fur-

o009
o
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“lo empower i
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31. After section 75 of the principal Act, the following section shall

. Inser-
.- be .ingerted, namely: —

tion ot
oy . o new
gl v [ETOPRE . section
’ ‘ 754,
‘5A. (I) A Generating Company shall, before the expiry of  Annus
. . the 31st December of each year, submlt to the promotmg govern-  reports
" ment, or where there are more than one promotlng governnient to  end
”'all such promotmg governments, a report giving ‘an account of the  accounts
“activities, if any, which are likely to be undertaken by such Gene- g:ti(z;ne'
rating Company in the ensuing year together with a statement of Company.
the estimated capilal and revenue receipts and expenditure for
tha{ year in such form as may be Spec1ﬁed by the " promoting
government or, as the case may be, the promoting governments.

(2) A Generating Company shall, ds 'soon as may be after the
b',end of each year prepare a report giving an account of its activities
" 'during the previous year and shall, within six months from the date

of closure of the year, forward to the promoting government, or
where there are more than one promoting government, to all such
promoting governments, the report together with a statement of
accounts, in such form and containing such particulars as may be
specified by the promoting government or the promoting govern-
ments, as the case may be, a copy of the balance-sheet and profit and
loss account and the auditor’s-report, in rela’uon to the accounts of the
yvear aforesaid.

(3) For the purpose of preparing the statement of accounts
referred to in sub-section (2), the depreciation to be provided
every year shall be calculated in accordance with the same method
as laid down by or under this Act for calculating depreciation in
relation to the Board. . : {

(4) The provisions of sub-sections (1) and (2) shall be in
addition to and not in derogation of the provisions contained in the
1 of 19586, Companies Act, 1956, in relation to reports, statement of accounts
. and other documents reguired to be prepared or kept or submitted
by a company within the meaning of section 3 of that Actl.”,

32, In the Fifth Schedule to the principal Act— Amend.

. : [4 2 £ t
(¢) in the heading, for the words “By Boarp”, the words “sY %n‘iéfl?h of

Boarp or GENERATING Company” shall be substituted;
¥ Schedule,

(b) in paragraph I and paragraph II, for the words “the Board",
wherever they occur, the words “the Board or the Generating Com-
pany” shall be substituted.

33. In the Sixth Schedule to the principal Act, in paragraph II, after Amend.
sub-paragraph (3), the following sub-paragraph .shall be inserted, ment
nan]e]y; — ! of Sixih

: Schedule.
“(4) On the purchase of the undertaking, after the expiry,
or on the revoeation, of  its licence or otherwise, all amounts of
rehate lying undistributed to the consumers on the date of such




Repeal
and
saving.

er)

Electricity (Supply) Amendment [acr 115 or 19671

purchase shall be handed over to the purchaser who, in turn, shall
enter the same in his books of account, under::the - heading Con-
sumers’ Rebate Reserve and any amount lying undistributed in
that Reserve shall be carried forward for distribution to the

consumer gc,opcerned:

Prov1ded that the share of money in the Consumers’ Rebate

. Reserve payable fo the consumers who are not traceable or who
" have ceased to be consumers in relation to that undertaklng, may

‘be ,utlyhsed in the development works of the purcheg,er

34 (1) The Electricity (Supply) Amendment Ordinance, 1976, is

- hereby repealed.

2 Notw1thstand1ng such repeal, anything done or any action taken

under the principal Act, as amended by the said Ordinance, . shall be

by

. deemed to, have been done or taken under the principal Act as amended

this Act.

13 of 1876.



